BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL <§§>
BOMBAY BENCH

ORIGINAL APPLICATION N04739/90

Mroslaxman Sitaram Gunjal

UDC, Regional Prevident Fund
Commissioner, Maharashtra and Goa,
341, Bhavishyanidhi Bhavan,

Bandra (E)=Mumbai~-400051 eess Applicant
Vs,

Mr.MJGurusamy,

Regional Provident Fund Cemmissioaner, '

Maharashtra and Goa, 341, Bhavishyanidhi Bhawan,

and two ethers, . esees Respondents

CORAM : HON'BLE SHRI P,S,CHAUDHURI, Member (A)
HON'BLE SHRI T.C.REDDY, Member(d)

Appearances
MrR,R,Dalvi, Adv,
for the applicant,

Mr,GyKsNemlkanth, Adv,
for the respondents,

ORAL_JUDGMENT | DATED: 2858,1991 -
(P.5.CHAUBHURI, M/A)

_This application under Section 19 of the Administrative
Tribunals Act, 1985 was file#on 234,10.1990, In it the applicant
who is working as UDC in the Regional Provident Fund Commissioner's

. h wlich B
office is challenging the order dated 24¢2/%3.1990 by[penalty

of censure has been imposed on him and cnnsaquenqafeliefs.

boowe  fhein
2, Theraspondentelfile?pritten statement stating that the

application has become infructuous as the impugned oerder qf psnalty

been. |
has sinc?lquashband set aside,

3. We have heard Mr.R,R.Dalvi, learned coénsel for the applicant

and Mr,.G.K,Néslkanth, fearned €ounsel for the respondents.
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4, Mr.Dalvi does not disputeg the fact that the impugned
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order of penalty has since been set asides He submits that
Hakba st .
the only relief prayed for by the applican%[is aag[aeekingto

that he be considered xm for(:::;:j:}(f‘“*ﬁ' v ?‘k7<::t§£:::}>

&) further consequenqagromotion in his oun torphas if the

impugned order of penalty ‘had never existed,

5. v Since the impugned order of psnalty has been sct
aside there is no doubt in our mind that the applicabt is #
entitled to be considered for a consequential promotion in
accordance with (" )law as if impugned order had never existed’

or had never been passed against him,

- Te
6. "~ In this view of the mattegi?pplication deserves to be
allowggﬁ
S ' We accordingly, direct the respondents te consider(]

the applicant's case for promotibn on the due date on the basis
thaté)that the impugned order of penaltylnever been passed againg

him, In the circumstances ofvtha case there will be no orders

as to {__Acasts,

(TC.REéDY) - (P.S.CHAUDHURI) |
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